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1

Neu Delhi: this the . // jay of narch,l999,

HDN'BLe: nR.S.R.AOlGE, WCr CHaI f?I an ( A) .
Shri Hari Chand,

S/o Shri Om Prakash,
fyo House No, 108 ,
Krishna Kunj ODlony,
Luxmi Nagar,
Del hi

(shri R» K, ShukIa. Ad\A3cate)

Versus

. ..... applicant,

Union of India through
•  Secrete ry,

OqDartment of Posts & Telegraph,
San cha r Bha\/an,
New Delhi.'

2» Divisional Eligineer,
( Tel eg ram)
Ku ruksht ra,
Haryana-132 118 Po.^nr,^^4.•.... rtespon den ts,

(By AdvXJcate: shri O.S.Bagotra)

0 RDCR

IPN'3Le [v|R. s.-R..qniGE VI CF CH Al flfl qN ( al.
Heard both sides,

2. By order dated 16,7.96 in Oa No, 1947/95

Piled earlier by applicant, that Oa had be^
disposed of u/ith a direction to respond^ts to
consider reengagenent of applicant as and
uhen uork became available in p refers ce to

outsiders and persons with lesser l^gth of
casual service thani him,

3- Rsspondnts in reply Pays atated that no
casual uPrkar has bag, reengaged by thee after
the aforesaid order, no-r is there uork available
against uhioh applicant can be aigaged.
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L 4, Applicant In his rejoinMs-r has not giuaa the

name of any casual uorker engaged by responddits

after the data of the aforesaid order. The names

he has furnished in para 1 of his rejoinder are of

those engaged by a private contrator,

5, In the rejoinder reference has also bedi

made to a judgm^t of the Hon'ble Supreme Court

in the case of International Airport and it has

betf) stated that it has betfi held that uhere

contractual jobs are offered, persons already

uorking should be given priority/ preference over

freshers . The relevant citation was not quoted

by applicant's counsel during hearing and he

was not able to establish hou relevant the

aforesaid judgment uas to the facts and ci rcun stan ces

of this case, but prima facie from uhat has betfi

stated in the rejoinder the aforesaid direction

uoul d be applicable to o rganisation( engaging

persons on contract, and not to the respondents,

6, Under the circLmstance this Oa is disposed of

by reteriating the directions contained in para 2

above. No costs.'
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\nc£ chairs an (a).


